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MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES
NOTIFICATION

New Delhi, the 7th September, 2009

- 85.0.2315(E).—In exercise of the powers conferred
by sub-section (2) of Section.7 of the Micro, Small and
Medium Enterprises Development Act, 2006 (27 of 2006),
the Central Government hereby constitutes an Advisory
Committee consisting of the foliowing members,
namely :—

A. Secretary to the Government
of India, Ministry of Micro, Small
and Medijum Enterprises.

—Chairperson,
ex-officio

B. Five officers of the Central Government
possessing necessary expertise in
matters relating to micro, small and
medium enterprises :-—
{1} Secretary to the Government of India, —Member,
Department of Commerce, ex-officio
Ministry of Commerce and Industry.

(2) Secretary to the Governmeni of India, —Member,

Ministry of Food Processing ex-officio
Industries.

(3) Secretary to the Government of India,  Member,
Ministry of Labour and Employment.  ex-officio

(4) Secretary to the Government of india, —Member,
Department of Revenue, Ministry of ex-officio
Finance.

(5} Adviser (Village and Small Enterprises), —Member,
Planning Commission, Government of  ex-officio
India.

C. Three representatives of the State Government .—

(1) Principal Secretary/Secretarytothe ~ —Member,
Govemniment of Punjab, dealing with ex-officio
small scale industries or micro, small
and medium enterprises.

(2} Principal Secretary/Secretary tothe ~ —Member,
Govemment of Jharkhand, dealing ex-officio
with small scale industries or micro;
small and medium enterprises.

(3) Principal Secretary/Secretary to the —Member,
Government of Gujarat, dealing with ex-officio

small scale industries or micro, small
and medium enterprises.

D. Three representatives of the associations of micro,
small and medium enterprises :—
(1) President,
Kamataka Smail Scale Industries
Association (KASSIA),
17 Cross, Magadi Chord Road,
Vijaynagar, Bangalore-560 055,
Kamataka
(2) President,
Chamber of Small Industries
Association {COSIA), TSSIA House,
Plot No. P-26, Road 16/T, Wagle
Indlustrial Estate, Thane-400 604,
Mabharashtra.

(3) President,

Confederation of Indian Industries

23, Institutional Area, Lodhi Road,

New Delhi-110 003.

2. The Additional Secretary to Govemment of India
and Development Commissioner (Micro, Small and Medium
Enterprises), Ministry of Micro, Smal] and Medium
Enterprises, who is the Member-Secretary of the Board,
shall be ex-officio Member—Seéretary of the Advisory
Committee.

3. The term of the Advisory Committee shall be for a
period of two years from the date of publication of this
notification in the Official Gazette.
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